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CENTRAL ~~INISTRATIVE TRIBUNAL, ALLAHABhQ BENCH,

ALLNiABrD.

Dated: Allahabad, the 22nd day of January, 2001

Coran: Hon'ble Mr. S. Dayal, A.M.

HOn'hl e Mr. Rafiq Uddin, 2M

CQ\JTEJ'v1PTAPPLICKTION NO. 58 OF 2000

In

ffiIGINAL ~PPLICATION NO. 232 ~ 2000

santosh Kunar Srivastava,

Upper Divi~.Lon Clerk,
z on of late ':>ri Kashi Prasad Srivastava,
Group Centre, Central Reserve Police Fo r ce,
All ahebed,

• ••• Appl Lcan t
(By J-\civocate Sri R. P. ,:,ingh)

Versus

1. Sri M. N. Sabharwal,
Uirector General,
Central Reserve Force,
Lodhi Road, New Del hi.

2. Sri V. K. Shukl a,
Addle Ueputy Inspe ctor General
Group Central, central Reserve
All ahab ad.

of Pol ice,
Pol ice Force,

• • • Respondents

(By r\dvocate :::iri S. C. Mis~a )

( oPEN CruRT )
( By Hon' bl e Mr. S. Dayal, 1M)

This contempt petit9n has been filed by

the appl Lcent for proceeding against the respondents

f or contempt of t h'is Tribunal f or not conp.l iance of

~he directions given in O.A No. 232 of 2000 on
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CCANo.58/2000 in
OA No.232/2000

3.4.2000. The respondents were directed by this

order to decide the application of the applicant

dated 26.11.1997 within 8 days. The learned counsel

for the respondent has filed counter reply, in which

he has ment i.oned that the order has been canpl ied with

and has annexed a letter dated 16.12.2000 by way of

repl y to the appl Lcerrt.

2. Ti."' learned counsel for th.e applicant submits

that by an order dated 3.4.2000, the re sp oncerrt s

were directed to decide the representation wjj:hin

8 days. The respondents have del ayed and taken

8 months to de cide the representation.

3. Since the representation of the appl icant

has been disposed of, the direction given by the

Tribunal has been ccmpl Ie d, The delay does not

lead to the conclusion that the respondents intended

to disobey the order of the Tribunal. Therefore,

the Contempt Fetition is dismissed. Notices issued

to -the re sporiden ts are discharged.

Nath/
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direction to the respondent nq.2 to dec Lae the ~.

\\--~ \{,A .'1~CAfflI-A-6)~
representation of the applicant"by: a, reasoned ~,

o~der within a period of 3 months from the 4ate

of communication of this order. No order as to

costs.

~/
Mamber (J) Member (A)

IM.M./


